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AUTHORITATIVE ENGLISH TEXT
Bill No. 30 of 2011

THE HIMACHAL PRADESH ADVOCATES WELFARE FUND (AMENDMENT)
BILL, 2011

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)

A
BILL

further to amend the Himachal Pradesh Advocates Welfare Fund Act, 1996 (Act No. 14
of 1996).

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Sixty-second Year
of the Republic of India as follows :—

1. Short title.—This Act may be called the Himachal Pradesh Advocates Welfare
Fund (Amendment) Act, 2011.

2. Amendment of section 17.—In section 17 of the Himachal Pradesh Advocates
Welfare Fund Act, 1996, in sub-section (4), in the second proviso, for the figures “2008”, the
figures “2011” shall be substituted.



STATEMENT OF OBJECTS AND REASONS

Sub-section (4) of section 17 of the Himachal Pradesh Advocates Welfare Fund, Act,
1996, provides for life time membership by making payment of five thousand rupees within a
period of two years from the date of commencement of the Himachal Pradesh Advocates
Welfare Fund (Amendment) Act, 2008. The deadline for the said subscription has been expired
on 30.9.2010 and the members of the fund who were not aware of the deadline for depositing
the balance amount, and could not deposit the same within the above stipulated period,
approached the Bar Council of Himachal Pradesh for extending the period for depositing life
subscription. The Trustee Committee of the Himachal Pradesh Advocates Welfare Fund has
resolved that the date for depositing of the balance amount of life subscription for existing
members of the fund may be extended for another two years from the date of coming into force
of this amendment Act. Thus it has been decided to make suitable amendment in section 17 of
the Act ibid. This has necessitated amendment in the Act ibid.

This Bill seeks to achieve the aforesaid objectives.
PREM KUMAR DHUMAL,
Chief Minister.

Dharamshala :
The , 2011.

FINANCIAL MEMORANDUM

—Nil—

MEMORANDUM REGARDING DELEGATED LEGISLATION

—Nil—



